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which were regisfered when supporters of
mine were attacked with soda bottles and
others were killed. Four people were kil-
led and worse, I am on the personal threat

own and it is on record that the indus-
trialists of that region have been threaten-
ed by that very gentleman, whom I am re-
ferring to, in a stringent mariner that he
will see how they will survive. If elections
are going to be used as extensions to indi-
vidual, personal vengeance, if they are
going to behave as feudal lords in a de-
mocracy, if they are going to suppress the
voice of a citizen and, worse, if they are
going to snuff out lives, if industrialists
are threatened and intimated.............

THE DEPUTY CHAIRMAN : All asso-
ciations to you. You have been disturbed
by associations

SHRIMATI RENUKA CHOWDHURY
. if affiliated political parties are abused,
if the Government machinery and vehicles
are abused to  subvert the very
system they are standing for, then I seek,
through you, Madam, guidance from the
Centre as to how they arc proposing to
protect me, not as a Member of Parlia-
ment, but as a woman, as a citizen who
has a fundamental right to resent the in-
flammatory speeches regarding regional
affiliations by this He has
categorically said that I have to go and fall
his feet and beg his forgiveness and his
Government whip has threat
through the press that she is going to have

made man.

made a

me attacked.

SHRI DIGVIJAY SINGH
who is that man ?

(Bihar)

SHRIMATI RENUKA CHOWDHURY :
If you permit me, I will mention the name
of the person. He is the Chief Minister
of Andhra Pradesh, Mr. Vijaya Bhaskar
Reddy, who has flouted every norm of
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democracy and act of governance and he
has made a specific allegation which I am
making as a woman of this counry. This
man has the audacity to question my femi-
nity. He has stood on public platforms
and accused me of not behaving as a
woman. I want to know who is this man
and what is his description of my faminity
or any woman in this country and who is
he to question and speak in a manner
denigrating to the status of women.

Legislations have been made and passed
in this very Parliament of which I thought
he was also a respected colleague of Lok
Sabha but unfortunately for a man of his
stature to behave like this in a fashion
which is denigrating and humiliating to the
status of women, 1 am taking strong objec-
tion to this and I wish to place on record
that now I am asking—since the Home
Ministers are also here—to know as to
what protection the Government is going
to give to me as a citizen, my husband
and children and my properties because
we have been the victims of violence.
When Shri Rajiv Gandhi died, they came
and in Andhra
Pradesh and in that proeess, I have suffered

attacked our industries
once and I will not be able to ascrifice for a

second time. I am standing for every
citizen in this country who has a funda-
mental democratic right to fight an elec-
tion under the Constitution in any part of
the country. The C.E.C.
accused by this man. He has claimed that
Mr. Seshan, whom I do not even know,
has helped me secure 37,000 votes in that
Assembly sector. This man has gone to
the constituency, to every village and told
them, "You people have allowed Renuka
Chowdhury. How did you allow her to
enter, how was she allowed to leave this
place, how was she able to take a proces-
sion from here, how did the people receive
her with such welcome ? So, those of you
who have supported her should come and

fall at my feet and beg my forgiveness".

himself was
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This is what the Chief Minister of Andhra
Pradesh has said. Since I have nobody
else to turn to, I am asking you, Madam.

Thank you.

THE DEPUTY CHAIRMAN :
Upendra wants to speak.
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SHRI H. HANUMANTHAPPA (Karna-
taka) : Are we holding a discussion on
the election campaign ?

SHRIMATI RENUKA CHOWDHURY :
It is not about the election campaign; this
is after the election Is over. We are not
talking about the election campaign.

Mr.

SHRI YASHWANT SINHA (Bihar)
No, it is not that. Elections have come and
gone.
concerned with what happened in the elec-
tion, who won and who lost. That is not
the issue, The point is, if Shrimati Renuka
Chowdhury has any grievance in regard to
the conduct of the election, she is free to

Elections are over. We are not
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move the courts.
my mind.
There is a situation there in
feels
by no less a person than the honourable
Chief Minister of that State who was her
rival in that election.

That is not the issue, to
The issue is a post-election one.
which
she feels

she

threatened and threatened

Now this is what
impinges on the norms of democracy in
this country and this House has to con-
cern itself with this. It is an honourable
lady Member of this House who is feeling
threatened in her own home State and

shall we be mute witnesses to this or the

Government of India will do something
about it or the House will do something
about it ? We cannot remain quiet  with
this kind of an enormity, this kind of
callousness and this kind of oppression

which is being perpetrated on this Member.
So, this House must decide and the Gov-
ernment must respond. The Home Minis-
ter must stand up here and assure that all
protection will be given to Mrs. Renuka
Chowdhury and that she will not be
threatened any more. The Chief Minister
belongs to their party and they must inter-
cede and see that he does
Mrs. Chowdhury.

not threaten

THE DEPUTY CHAIRMAN : Now,

Mr. Upendra. .. (Interruptions) .. .

THE MINISTER OF HOME AFFAIRS
(SHRI S; B. CHAVAN) : Madam, may I
say something on this 7. (Interrup-
tions) ...

THE DEPUTY CHAIRMAN
Mr. Mr.
say  something...

Just

a minute, Upendra. Chavan

wants  to (Interrup-

tions) ...

SHRI P. UPENDRA (Andhra Pradesh):

You permitted me, Madam.. (Interrup-

tions) ...

THE DEPUTY CHAIRMAN : It is up

to him to getup and ..(Interrup-

tions) ...
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SHRI S. B. CHAVAN : Madam, 1 will
specially tell the Chief Minister of Andhra
Pradesh that there should be no scope for
any kind of grievances and he should pro-
vide all the security that is required and I
will personally look into the matter.
(Interruptions). .

SHRI SIKANDER BAKHT Madam,
he has been making very bad statements...
(Interruptions). . .
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Mr. Upendra.
allowed Mr.

Yes,
. 1 have
Upendra.. . (Interruptions). ..

.. (Interruptions)..

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh) : Madam, I come
from the same State. .. (Interruptions) .. .

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS WITH
ADDITIONAL CHARGE OF THE
MINISTER OF STATE IN THE MINIS
TRY OF PARLIAMENTARY AFFAIRS
(.SHRIMATI MARGARET ALVA)
Madam, how many Members will get up
and speak on this ?.
we can also so many things..
(Interruptions). . What is happening in
Tripura... (Interruptions).. .

..(Interruptions)..
say
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SHRI MOTURU HANUMANTHA
RAO : He is threatening the people for
having  voted

gainst  him.. . (Interrup-

tions) . ..

THE DEPUTY CHAIRMAN
order, please...

Order,
(Interruptions)...

SHRI MOTURU HANUMANTHA
RAO : This is the way he is behaving. . .
(Interruptions) . . .
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THE DEPUTY CHAIRMAN Order,
order, please.. . (Interruptions) . . . Yes, Mr.
Upendra. . . (Interruptions). . .

SHRI MOTURU HANUMANTHA
RAO : After the elections are over, he is
threatening those who voted against him
and asking them to fall at his feet...
(Interruptions). . .This is a very bad thing
on the part of the Chief Minister...
(Interruptions).. .

THE DEPUTY CHAIRMAN Just a
minute, please... (Interruptions)... We are
not discussing Andhra.
{Interruptions).. .

Please note...

SHRI MOTURU HANUMANTHA
RAO : The Home Minister must make a
statement on that. . . (Interruptions). . .

THE DEPUTY CHAIRMAN: The
point is that the Chairman allowed Mrs.
Renuka Chowdhury to make a statement
and we are not having any discussion on
the aftermath of the Andhra -elections.
There is a proper forum for that and you
can take it up there. She is a Member of
this House and if there is a threat to her
life, she has a right to speak. But we are

not: discussing what happened in the
Andhra elections.. . (Interruptions). . .
SHRI MOTURU HANUMANTHA

RAO : This is only a consequence of that
... (Interruptions) ...

THE DEPUTY CHAIRMAN : Permis-
sion was granted because she is an honour-
able Member of this House and she feels
that her life is in danger. So, she has a
right to speak about it...(Interruptions)

SHRI G. G. SWELL (Meghalaya)
Madam, we have also to make some obser-
vations on this. . . (Interruptions). . .

SHRI P. UPENDRA : Madam, I will be
Very brief. . . (Interruptions) . . .
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SHRI G. G. SWELL : This is an impor-
tant issue and we have to make some
observations on this . e .(Interruptions). ..

we have to discuss it. . . (Interruptions). . .

THE DEPUTY CHAIRMAN : I agree
that you have a right to speak. You may
ask for a discussion. But there is a method.
You move a motion and ask for permis-
sion of the Chairman. If he permits you,
I will allow you, but not like this. I can-
not allow a discussion on any issue like
this.. .(Interruptions)...

SHRI G. G. SWELL : The House is
concerned and we would like to speak on
this. . . (Interruptions). . .

THE DEPUTY CHAIRMAN Every-
body is concerned. But there is a proper
manner and especially you know it. How
can we raise this issue ? If it concerns the
House, you cannot just get up and start
discussing it.

SHRI P. UPENDRA :
finish now ?

Madam, can I

THE DEPUTY CHAIRMAN :
you may finish in one minute.

Yes,

SHRI P. UPENDRA : Madam, though
I have no love left for the Telugu Desam,
I fully support Mrs. Renuka's points. But
I would say, in fairness to the Chief
Minister, that he behaved well up to the
election. And the election was more or
less free. That much we should concede.
But after the election, something has gone
wrong, and the Chief Minister has behaved
very atrociously. On 17th and 18th April,
he visited the constituency and he made
certain utterances of which Mrs. Renuka
did not give the details but which have a
bearing on the conduct of free and fair
elections in the country, and the right of
the citizens to contest anywhere. One point
he made was, speaking at Vendurtni, he
said, "Renuka is an outsider and how dare
she come to our area and contest the elec-
tion here 7" Speaking at another place, at
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Ratnapally, he said, "How was she allowed
to enter these villages and canvas for

votes 7 Why did you allow her ?"

THE DEPUTY CHAIRMAN: Now,
these things, Mr. Upendra, can be referred
to the court. And I amonly concerned
about her security.

(Interruptions).. .

SHRIMATI RENUKA CHOWDHURY :
He was making inflammatory speeches
which led to the death of four of our

workers. How can he say this ?

SHRI P. UPENDRA : These were the
words of the Chief Minister. The House
should take note. And he said, "Renuka
has not behaved like a woman." Of course,
she behaves more than a woman many
times, but that does not mean that the
Chief Minister should speak like that.
(Interruptions) And in the presence of the
Chief Minister, one of the State Ministers,
Mr. Diwakar Reddy said, "she is a
'Sikhandi'. And he also said, "A nod
from the CM would have shown her what
Rayalaseema is". He said it in the pre-
sence of the Chief Minister. Then the
Chief Minister himself said, "It would not
take one minute to teach a lesson to all
those who voted for her. But I am re-
fraining. Now,
tunity. . ."

I am giving an oppor-

(Interruptions)

SHRI H. HANUMANTHAPPA : Both
sides should be given an opportunity. . .
(Interruptions)

SHRIMATI RENUKA CHOWDHURY :
I have not said a word.

SHRIH. HANUMANTHAPPA: All
the cassettes of the election speeches should
be brought here. We cannot listen to one
side only. We want to know what she also
said. (Interruptions)

THE DEPUTY CHAIRMAN
minute.

Just a
(Interruptions) Please sit down.
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SHRI P. UPENDRA : He said, "I will
give an opportunity to the voters to touch
my feet and apologise..."

THE DEPUTY CHAIRMAN
minute, Mr. Upendra.

SHRI P. UPENDRA : He said, "this was
an election between me...."

Just a

THE DEPUTY CHAIRMAN: Mr.
Upendra, I am not permitting it. (Inter-
ruptions) I am not allowing. Please sit
down.

T FFET AT 1 5 . (FIUE)
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SHRI P. UPENDRA : We cannot con-
done this behaviour of a Chief Minister.
(Interruptions)

THE DEPUTY CHAIRMAN Just a
minute. Many things are said outside this
House. ..(Interruptions) Pleased sit down.
Just listen to me. Many things are said
outside this by many important people.
But there are certain norms of this House.
By repeating them, you are repeating those
abuses against her. It is not proper. It
will come on record.
(Intrruptions)

SHRI GURUDAS DAS GUPTA (West
Bengal) : Madam, I have a point.

THE DEPUTY CHAIRMAN : I am not
allowing any more.
(Interruptions)

SHRI GURUDAS DAS GUPTA
Madam, I have a point.

THE DEPUTY CHAIRMAN Now
that matter is over.
SHRI GURUDAS DAS GUPTA:

Madam, we are not interested only in pro-
tecting the dignity and security of a lady
Member. (Interruptions) My point is, if
the Chief Minister is allowed to behave in
this way, then what is going to happen to
the democracy of the country ? Terrorism
is there in Kashmir. Now, it seems, some-
body is becoming more terroristic in
Andhra. If it is like this, what is going to
happen to democracy in the country ? That
is my point.

THE DEPUTY CHAIRMAN
Mohammed Afzal.

SHRI INDER KUMAR GUJRAL
(Bihar) Madam, give me a minute...
{Interruptions)

Shri
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THE DEPUTY CHAIRMAN : I am
not allowing.
SHRI H. HANUMANTHAPPA : There

are other people also from Andhra who
know the situation. Let them also sav.. .

THE DEPUTY CHAIRMAN : #f3m |
I am not allowing anybody.®& TR |
I said, Chairman has given permission and
I allowed her. Please sit down.

SHRIMATI MARGARET ALVA:
Chairman has not given permission for
everybody else to speak on the subject.
(Interruptions)

SHRI INDER KUMAR GUJRAL
Madam, the issue...

THE DEPUTY CHAIRMAN : Gujral-
ji, that matter is closed now.
SHRI KAMAL MORARKA (Rajas-

than) : Whether the Chairman has given
permission or not, you are going to de-
ckle, but not the Minister.

SHRIMATI MARGARET ALVA : Al
that we are saying is that on a Special
Mention, there is no debate. If everybody
else has been allowed to say, let us also
participate. We would also participate.
(Interruptions)

THE DEPUTY CHAIRMAN Just a
minute. I announced from the Chair that
because Mrs. Renuka Chowdhury is an hon.
Member of this House, if there is a threat
to her life, he has a right to mention it.
And I have asked everybody else to refrain
from mentioning any derogatory remarks
if they were made outside the House.
Why do you want to repeat it and make
it a record in the House also ? There are.
provisions available to Members through
the Constitution that they can go and file
a case if somebody is doing something.
Because she is a Member of this House
and her life is in danger, she is being per-
mitted to raise it. Now that matter is
closed. Shri Afzal."

SHRI INDER KUMAR GUJRAL:
Madam, kindiy give me a minute.

THE DEPUTY CHAIRMAN
Gujral, that matter is closed.

SHRI INDER KUMAR GUJRAL:
But you said that you will permit me,
earlier.

THE DEPUTY CHAIRMAN
We have to draw a line somewhere.

SHRI NDER KUMAR GUJRAL : 1
will not take more than half a minute.

Mr.

But
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THE DEPUTY CHAIRMAN All | RE. ALLEGED PARTIAL ATTITUDE

right; but it should be written that para-
meter.

SHRI INDER KUMAR GUJRAL : The
gravity of the issue basically is that an
hon. Member of this House is not only
threatened and there is a threat to her life,
but also a threat to her dignity and a
threat to her prestige by no less a person
than the Chief Minister. This is a matter
of grave concern for us and, therefore, it
is not enough for the Home Minister to get
up and tell us that he has only brought it
to the notice of the Chief Minister. That
does not solve the problem because in this
case the accusation is against the Chief
Minister himself. Madam, the Home
Ministry also is in concurrent charge of
law and order and in concurrent charge of
the whole thing Therefore, I would like
the Home Minister to assure the lady
Member—he should himself assure her—
that her prestige, her dignity and her life
will be safe.

THE DEPUTY CHAIRMAN: He
assured it; he made the assurance on the
floor of the House.

SHRIMATI RENUKA CHOWDHURY :

Asking the Chief Minister to look after
me would mean for me going to the
slaughter-house. .. . (Interruptions.) Under
the circumstances, please tell me what
confidence can I have in the Chief Minis-
ter ?

THE DEPUTY CHAIRMAN: Confi-
dence in the Home Minister.

SHRIMATI RENUKA CHOWDHURY:
I am requesting the House; I am request-
ing the Home Minister, and he is going to
be responsible. I cannot go to the Chief
Minister and tell him. I am sorry I can-
not ... (Interruptions.) This is after he was
officially declared as the Chief Minister
that he went on saying all these things.
This was not during the elections; it was
after the elections.

SHRI GURUDAS DAS GUPTA: We
want Central protection for her.

THE DEPUTY CHAIRMAN Mr.

Afzal.
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